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HYDERABAD CUSTOMS COMMISSIONERATE, L.B.STADIUM ROAD: 
B.ASIHEERB.AGIl: IIYDERABAD-500 004. 

Public Notice No. 14/2024 

I.C. No:.. 

Kind attention of thc Airlincs/Customs Housc Agents/Customs Brokers/ 
Members of Trade is invited to the CBIC Circular No. 15/2024-Customs dated 
12.09.2024 on cxtending cxport rclatcd bcncfits for cxports made through 
couricr mode. 

The couricr import and cxport shipments arc handled on the Express 
Cargo Clearance System (ECCS) for clearance at the notificd International 
Courier Terminals (1CTs). Owing to inherent limitations of System's 
architccture, it has not bcen fcasible to proccss ccrtain cxport rclatcd paymcnts 
(i.c. Duty Drawback, RoDTEP and RoSCTL) on ECCS. 

(ii 

Date: 23-09-2024 

Sub- Extending cxport related bencfits for cxports made through courier 
modc-rcg. 

Hencc, it has becn decided to usc the Indian Customs EDI Svstcm (ICES) 
at the Intcrnational Couricr Terminals to proccss the aforcsaid payments, as 

ICES has the requisite facilitics, such as scroll gencration and integration with 
PFMS. 

The modality is bricfly as below: 
(i) The Authoriscd Couricrs shall file Shipping Bill, wherc Drawback/ 
RoDTEP/ RoSCTL bencfit is claimcd, on ICEGATE, on the basis of their cxisting 
Courier Registration granted by the jurisdictional Customs formation. The 
Shipping Bill shall be processed on ICES application. 

The Custodian, operating the International Couricr Terminals (1CT), shall 
get itself rcgistered as custodian on ICEGATE, for handling registration of 
export goods and exchange of custodian related messages. After registration of 
goods at ICT, thc goods shall be Cxamincd at the ICT. 
(ii) Thus, while the logistics of couricr terminal will be used for physical 
handling and examination purposcs, the customs clearance will be handled on 
ICES. 



For the bcnefit of all concerncd, the modality will be further claboratcd in 
an Advisorv to be issucd by DG SVstems. 
4.1 

5 To cnable the above nodality, suitable amendments have been made in 

the Courier Imports and Exports (Electronic Dcclaration and Processing) 
Regulations, 2010 vide Notification No.60/2024-Customs (NT) datcd 

12.09.2024. Bricflv, thesc amend1mcnts: 

n specifically provide for Duty Drawback, RoDTEP and RoSCTL in the 
rcgulations: 

6. 

incorporate a reference to the clectronic integrated declaration' 
which is filed on ICES as provided in the Shipping Bill (Electronic 
Integrated Declaration and Paperless Proccssing) Regulations, 2019: 
and 

(in provide that Couricr Export Manifest (CEM) shall be filcd in all cases 
of courier exports, except wherc the cxport is under Duty Drawback, 
RoDTEP or RoSCTL scheme. Such shipments would be covered by the 
Export General Manifest. 

Difficulties, if any, in the implementation of these instructions may be 
brought to the notice of the Assistant/ Deputy Commissioner, International 
Courier Terminal, Shamshabad. 

Copv Submitted to: 

Signed by 

Copy to 

Daiee-0218:p5:58 AL 

I. The Chief Commissioner, Hyderabad Customs & GST Zone, Hyderabad. 

1. The Assistant/ Deputy Commissioner of Customs, International Courier 
Terminal, Air Cargo Complex, Hyderabad. 

2. M/s GMR Hyderabad Air Cargo, Hyderabad 
Ystatistics Section for uploading on website. 

4. Notice Board 
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